
CNTL. AL ADMIN 1 AT IV.6 TR 1BUNL 
CALcUTTA BNQi 

cPc/72/98 
OA/322/97 	 Dateof Order; 31/7/03 

Presenìt; 

Hon'ble Mr.B.P.singh, Aãninistrative Member 
H0nb1;e Mr.Nityananda Prusty, Judicial Member 

Kisto Maity & 14 ors• 	 Petitioners 

-Vs.- 

R,P,Djvak @r & aflr. 	 Contmnors/Os 

or the petitioners : Mr.A.chrborty, Counsel 
For the contemnors/O.4. S.: Mr. S.Chowdhury, Counsel 

B& P.S.ingh. 

Ld. Counsels for both sides are present. 

2. 	This CPC has been filed by 15 applicants for non.. 

compliance of the Order dt. 18-11-97 passed in O./322/97 

enclosed as Annexure L to -the CPC.,  
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	3. 	Reply along with compliance report has been filed 

by the ld. Counsel for the alleged contemnors/o.p,s . We 

have heard id. Counsels for both sides and gone through 

the CPC,. reply and compliance report. 

4 • 	Ld. Counsel for the petitioner submits that though 

the order has been passed bt he is not satisfied with the 

same. He also submits that the applicant non. 14 Viz. •anta 
Kumar. Sathanta has not been paid so far and in the meantime 

he has retired and has also received a communication fran 

the respondent authorities that they are going to settle 

the matter and me the payment very soon. 
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The Ld. Counsel for respondent su1aits that the 

order of the Tribunal has been fully complied and, there-

fore, np contempt application lies. The CPC may therefore 

be ckoped. 

The Ld. Counsel for the applicant further sutoiits 

that siice the applicant 	 14 others 	yet to 

receipI the payment the order passed by this Tribunal, has 

not been fully complied with arid, therefore, he prays for 

leave to approath this Tribunal for redressal of their 

grievarces, if any, by filing a fresh C)A. 

1 In view of the above circumstances the present CPC 

is dropPed as the order has been substantially complied with. 

Hwever, liberty is given to the petitioners togitate 

about teir grievances, if any, before the proper authority. 

It is also hoped that the amount of the applicant no.14 

as per cruiiunication issued by the respondent authorities 

would be pa.id  within a period of 2 months. The CPC is dropped. 

Nityannda Prusty, 	 Singh 
Judicial Member 	 Aãninistrative Member 


